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ORAL ANSWERS TO QUESTIONS

Examination > of declarations
derers of Hisli Currency Notes

+
•62. SHRI S. D. SOMASUN- 

DARAM;
SITRI C. K. CHANDRAPPAN:

FINANCE beWill the Minister of 
pleased to state:

(a) the first results of the examina­
tion. of the declarations of persons
who tendered high currency notes as
a result of demonetisation;

(b) the number of declarations
which prima facie have shown un­
accounted money and the action takeii
thereon; and

(c) the positive evidence of salutary
effect of demonetisation on the econo­
my.,of the country?

THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) and (b).
The scrutiny o f the decimations is
still in progress. Evidence gathered so
far indicates substantial evasion of tax
in a number of cases. Further en­
quiries are beini^ made. Appropriate
action will be taken to bring unac-
3648 L » —1.

counted income to tax. Penal pto- 
ceedings _wiU also.be initiated where­
ver w-arrl^ted.

(c> The impact of the measure o f de­
monetisation of high “ denomination
notes on the ecnomy of the country,
is being studied.

SHRI O. V. ALAGESAN: Sir, there
are several questions on this subject.
If you take all of them together, It
would be better.

MR. SPEAKSR: No, no. It will give
opportuiiity i tor........... (Interruptions)
I thougiit of it. But> then' there->will
be some di£&culty.

SHRI S. D. SOMASUNDARAM:-In
the written reply, it is stated that evi­
dence gathered so far indicates subs­
tantial evasion of tax in a number of
cases. But I want to know the quan­
tum of tax evasion and nlso the num­
ber of such cases. Will the hon.
Minister be pleased to give a few
names and also_^ the approximate
amount of evasion?"

SHRI H. M. PATEL: Sir, this is
still under investigation and -it would
not be proper to my mind to mention
names.

SHRI S. D. SOMASUNDARAM: The
hon.. Minister could give  ̂ few names.

MR.' SPEAKER: He cannot give the
names now because it is already under
investigation.

SHRI H. M. PATEL: A t teast quite
a few cases are there in which we
have thought it necessary to go into.
Inrmaediately it cannot be said that, the'
case agaii^t them has been establish­
ed; it is a matter of suspicion that
these are cases where there might have
'been evasion. It ts not as if  the fact
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has been established. 1 would urge 
that at this stage to make me say 
who are the persons whose things you 
are suspecting would not be proper.

SHRI S. d ;  SOMASUNDARAM: The 
matter has been leaked out sufficiently 
in advance according to some news- 

 ̂ paper reports that 'some rich persons 
had transferred their thousand rupee 
notes and five thousand rupee notes 
into hundred rupee notes and nobody 
from the Government had aenied the 
veracity of those reports. Secondly, 
have Government any proposal to de­
value 100 rupee notes?

MR. SPEAKER: Even if they have, 
will they tell you now?

SHRI H. M. PATEL,; From this we 
crtainly cannot know what quantum 
of black money there would be in the 
country.

SHRI CHITTA BASU; May I know 
from the h o n .  Minister whether i t  i3 
not a fact that t h e  income-tax depart­
m e n t  was involved in t h e  matter of 
investigating into t h e  bona fides of 
persons who had deposited high value 
denomination currency notes and whe­
t h e r  t h e  income-tax d e p a r t m e n t  was 
also directed to complete its investiga­
tion within a s e P e c i f i e d  time limit of 
three months? In this context may 
I know whether the income-tax depart­
ment made any s u c h  investigation and 
if So the number of investigations and 
the results thereof?

SHRI H. M. PATEL: The answer to 
the second part is definitely that the 
government have no such proposal. As 
regards the first part, there has been 
no leakage of information about this, 
as far as I know. I do not think that 
it was known; as far as I can say, in­
deed I am fairly certain about it that 
there has been no leakage of informa­
tion at alL It came completely as a 
surprise, that is our information. If 
you say that there has been leakage 
then I should very much like to know 
what your information is and I shall 
follow it up.

MR. SPEAKER: A number of notes 
have passed hands and changed into 
lower denominations, somehow it had 
been managed, that is his question.

SHRI H. M. PATEL: i  do not see 
how high denomination notes can be 
passed over or change hands.
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SHRI H. M. PATEL: These investi­
gations will take time, no time-limit 
can be given in such matters, we can 
only say: do it as speedily as possible 
. . . .  (Interruptions) copies of these 
declarations go to the income-tax peo­
ple and they look at them and they 
will do this if it appears to them that 
the information is such as needs follow­
ing up further.

The precise number of cnses in 
which they would be following up, we 
may not know.

MR. SPEAKER: One may be done 
quickly, another may take time.
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MR, SPEAKER: That is outside the 
question. You can answer the first 
question.

SHRI H. M- PATEL: The high deno­
mination notes that have not been 
surrendered, those notes have ceased to 
be currency and therefore, they have 
no value no^  at aU. If the persons 
who had not so far surrendered their 
high denomination notes, tender it to­
day they would be just pieces of paper. 
That is the situation.

SHRI JAGANNATH RAO: How
many were in circulation and how 
many were not surrendered?

SHRI H. M. PATEL; I am not in a 
position to tell you as to how many 
were not surrendered. But I can cer­
tainly give you the figures as to how 
many high denomination notes were 
in circulation. About Rs. 120 crores in 
thousand rupee notes, about Rs. 10 
crores or so in five thousand rupee 
notes and a smaller amount in ten

* thousand rupee notes, in all it was 
Rs. 146 crores. I am not in a position

. to tell you as to how many were sur­
rendered in each of these denomina-

• tions. But the total amount which was 
in circulation was of the order of 
Rs. 146 crores,

d r . KARAN SIN*GH: How much has 
been surrendered?

SHRI H. M. PATEL: I am saying 
that I have not yet got the final figures 
and that is why I am not able to give 
them. Whatever information I have, I 
am giving them.
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MR. SPEAKER; You have put your 
question. You cannot go on.

SHRI H- M. PATEL: I may tell you^ 
the total amount of notes surrendered 
by the public, the present figure is 
about Rs. 61 crores.

SHRI K. RAMAMURTHY: The Gov­
ernment has resorted to dt^monetisa- 
tion in order to curtail the blackmoney 
as well as inflation. I think it has 
not had any desired effects. I want to 
know whether, after declaring the 
notes of thousand rupees, five thousand 
rupees and ten thousand rupees, there 
is any possibility for surrendering 
more currency notes and whether the 
Government will come forward and 
give some more time to persons who 
are still keeping it.

SHRI H. M. PATEL: The answer is 
‘No’.
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SHRI H. M. PATEL: It is quite possi- 
ble that people may have used smaller 
individuals to take a small number of 
such notes, but in the form that had 
been prescribed, each person has to 
show how he came in possession of 
those notes, why he had those notes, 
etc. Therefore, when all these are 
scrutinised shall know the facts and 
then only other notes will be given in 
exchange.




